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"3::3,.."#,i,?iiil#:B:Hlt["^:f,"'fi :1#iT.,",:n:j;0,,.ts,Ifl iin,*,
"#,?!?ilIf ili,,:4,":!L1,5l1fj::ff,ffi5;rr", j,Grampanchayat
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lndia' orrice at i'o ri""i AilrvlEf,.rrn, sairabad,



13.The Zonal Pollution Control Board Zonal Office' at Ramachandrapuram'

'" Sr"gur"dOy District T S '

14.The District Forest Otficer' Suryapet District' at Suryapet
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Petition under Article 226 of lhe Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith' the High Court may be

pleased to issue any writ' order or direction more particularly one in the nature of

wRrr oF MANDAMUS chalenging the impugned Environmental Public Hearing

notification dated 08 10 2024 issued by the Government of lndia to notify that the

Respondent no l5 has proposed for enhancement of Chaanyakya Cements Lime

Stone Mine for increase in lime stone production from 1 5 MTPA to 1 B ITITPA with

increase in total excavation from 1 864 MTPA lo 2 '263 MPTA (Lime Stone - 1'B

MPTAPlusMineralSubGrade-0.433MTPAlnterstitialWaste-0.018MTPAPlus

Top Soil - O.O1|MTPA) out ot 354'236 Ha in the total mine lease area' 303'664

Ha mine rease area is fafling in Ganeshpahad Viflage, Damaracharla Mandal'

Nalgonda District and 50 572 Ha mine lease area is falling Sunyapahad Village'

Palakaveedu Mandal' Suryapet of Telangana State Convening of Environmental

public Hearing conducting for suryapet District in part of chaanakya cements

Lime Stone Mine ProOuction enhancement of Respondent no 15 on 12'11'2024 at

1'1 .00 Atvl and 1 00 PM is illegal' ex-facie unconstitutional unlawful malafide

dehorns and against to the Article 14' 21 and300A of the Constitution of lndia and

against to the principles of natural justice and set aside the same and

consequently O2t1Ot2o!4direct the 5th Respondent not to conduct the

Environmental Public Hearing on 12 10'2024'

IA NO: 10F 2024

petition under section 151 cpc praying that in the circumstances stated in

the affidavit fired in support of the petition, the High court may be pleased to

suspend the impugned Environmental Public Hearing notification dated

oB.1o.Zo24issued by the Government of lndia to notify that the Respondent no'15

has proposed for enhancement of Chaanyakya Cements Lime Stone Mine for
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Counset for the petitioner: 
SRI KARUNAKAR REDDY

Counsel for the Respondent No.1,3,4, g and g: SF

^X#XfftTff***..,,K,.
lll[iiBi'iJ$T"S[.f,iEtJX^,1ilf^,i?XiETillfl,

Counset for the Respondent Nos.6,10 and 1 1 : SRI p. KISHORE RAO, SC
counserf ortheRespondentNo.l4:€Rl5Jp3ffi"J#^r_=i.Ei?

The Court made the following: ORDER
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Munigala, iearned Additional Standing

Counsel for the Teiangana State Pollution Control Board

for the resPondents No'2 and 5'

Mr. Mura'lidhar Redd'y Katram' learned Government

PleaderforRevenuefortherespondentsNo'l'3'4'8

and 9

Mr. E.Poornachander Rao' learned Govr:rnment

Pieader for Forest Department for the respondent No' i4'

2. Heard on the question of admission

In this writ petition , the petitioner has questi0ned the

validity of the notification clated Og.lO.2024 issued by the
TelangaIla State pollution Control Board for conrlucting
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so advised. Needless to state that in case the petitioner

appears on the date of public hearing, an opportunity of
hearing be given to him and the objections submitted by

the petitioner sha,ll be dealt with in accordance with taw.

Miscellaneous applications pending , if any, shall
stand closed. However, there shall be no order as to costs

SD/-T. TIRUMALADEVI
ASSISTANT REGISTRAR

//TRUE COPY// \A/
SECTION UTTICCR

To,
1. One CC to Sri Karunakar Reddy, Advocate [OpUC]2. one cc to sri Pranav [Munigala; Additional Sb for T6langana state pollution

Control Board[OPUC]
3. One CC to Sri P. Kishore Rao, SCIOpUCI
4. Two CCs to GP for Revenue, Hig6 Court-for the State of Telangana, at

Hyderabad [OUT]
4. Two CCs to The GP for Forest, High Court for the State of Telangana, at
Hyderabad[OPUC]
5. Two CD Copies
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4. The petitioner claims to be the resident of

Environmental Relerendum based on the notification dated

74.O9.2006 issued by the Government of Ltdia ir-r respect of

the respondent No.15, namely M/s. penna Cement

Industries Limited, to increase the production capacity of

its Chanakya Cement Limestone Mine from 1.5 MT per

annum to 1.8 MT per annum.

Sunyapahad Village, Palakeedu Mandal, Suryapet District,

ald claims to be a social worker. In pursuance of the

aforesaid notification, dated O8.1O.2024, a pubtrc hearing

is scheduled to be held on 12.11.2024.

5. Learned Stalding Counsel submits that in case the

petitioner appears on the date of public hearing and

submits tl-re objections, he will be heard and his objections

shall be forwarded to the Central Government.

6. In view of the aforesaid submissions ald in the facts

and circumstances of the case, the writ petition is disposed

of with the liberty to the petitioner to participate in the

public hearing on 12.11.2024 and submit his ob_,rections, if
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ORDER
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